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"ANDHRA PRADESH BILLS
ANDHRA 'PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Leglslatlve Assembly

S on 22“d November, 2021.

L. A. BILL No. 21 of 2021.

A BILL TO REPEAL THE ANDHRA PRADESH CAPITAL REGION
DEVELOPMENT AUTHORITY REPEALACT, 2020 AND THE ANDHRA
PRADESH DECENTRALIZATION AND INCLUSIVE DEVELOPMENT OF
ALLREGIONS ACT, 2020 AND FOR MATTERS ANCILLARY THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
Second year of Republic of India as follows:1.

i This Act may be called the Andhra Pradesh Decentrahzatlon and Short title and
Inclusive Development of all Regions Repeal Act, 2021. commencement

(2) It shall come into force at once.
2 Save as hereinafter provided, the following Acts are hereby repealed: Repeal of Acts.
(a) - The Andhfa Pradesh Capital Region Development Authority
Repeal Act, 2020 (Act No. 27 0f2020); e

r(b) Andhra Pradesh Decentralization and Inclusive Development
. nf All Regions Act. 2020 (Act No. 28 0of 2020).
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Revival of Acts
11 of 2014.

Power to Remove
Difficulties.

3.

4.

(D

(2)

3)

(1)

(2)

The Andhra Pradesh Capital Region D_evelepment Authority Act, -
2014 (Act No. 11 of 2014) is hereby revived.

All the assets and liabilities of any nature, whatsoéver, transferred
to the Amravati Metropolitan Region Development Authority

1 AMRDA’] shall revert and stand re-transferred to the revived

Andhra Pradesh Capxtal Region Development Authority

gt CRDA’]

Every person employed immediately before the coming into
force of this Act in the AMRDA shall be deemed to be employed

in the CRDA.

Provided that the Government shall have the power to
redeploy persons under the employment of AMRDA to other-

~ similar Authorities or to other local bodies in the State or to any

other government department or agency subject to such

guidelines as- may be framed for the purpose.

If any difficulty arises in giving effect to the provisions of this
Act, the State Government rﬁay, by order, do anything not
inconsistent with the provisions of this Act as may appear to it
to be necessary or expedient for removing the difficulty:

Every order made under this Section shall be laid, as soon as .
may be after it is made, before each House of Legislature.
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STATEMENT OF OBJECTS AND REASONS

. Whereas the Andhra Pradesh Decentralization and Inclusive Development ofall Regions Act

2020 and the Andhra Pradesh Capital Region Development Authority Repeal Act, 2020 [hereinafter
collectively referred to as ‘the said Enactments’] were enacted with the purpose of providing for.a
decentralised and all-round development of all parts of the State of Andhra Pradesh in line with the
long-cherished promise of the SriBagh Pact and development of backward areas of the state including
Uttarandhra and by duly taking note of the pCl‘lOdlC reg10nal agltatlons eventually leading to the
bifurcation of Andhra Pradesh.

- And whereas the said enactments, at the same time, strived to protect the interests of the
stakeholders of the erstwhile Capital Region as env1saged in the Andhra Pradesh Capital Region
DevelopmentAuthontyAct 2014. :

And whereas various complaints were made and cases filed agamct the said Enactments
including on the ground of lack of adequate opportunity of heanng to the stakeholders.and also on the
grounds of some objections raised by certain members of the Andhra Pradesh State Legislative
Council with respect to the referral to a Select Commiittee. .

And whereas in this backdrop, the subject matter needs further study and consultations to -
impart further clarity to the policy of decentralisation of the State and explanation to all sections of
people exhaustively.

And whereas the Government intends to repeal the said Acts to enable further consultations
with all the stakeholders once again and to present a suitable legislation in future addressing all the
concerns of all the regions of the State favouring decentralisation.

And whereas while the matters stood thus, to vividly explain all the good intentions of the
Government in relation to decentralized development of all the regions including by providing multiple
capitals, to improve the framework and provisions of law in this regard, to fulfil the aspirations of
the people of a II the regions of the State and to bring forward suitable legislations to achieve the -
above stated objectives of decentralized development, it has been decided to the repeal the said
Enactments.

Accordingly, this bill seeks to give effect to the above decisions:

BUGGANA RAJENDRANATH,

Minister for Finance,
Planning, Legislative Affairs
and Commercial Taxes
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Memorandum under Rule 95 of the Rules of the Procedure and Cenduct of Business in
the Andhra Pradesh Leglslatlve Assembly ; :

The Andhra Pradesh Decentrahzatlon and Inclusive Development of all Regions Repeal
Bill, 2021 after it is passed by the legmlature of the state may be submitted to the Governor for
" his assent under Article 200 of the Constitution of India. :

- BUGGANARAJENDRANATH,

Minister for Finance,
Planning, Legislative Affairs
and Commercial Taxes

" P. BALAKRISHNAMACHARYULU, . -
Secretary to State Legislature.
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